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- LHBER passed in Original Application No. | ngtjudicial-
CZE402028 & T kolkata

A3

it SITHNT Judi_éia_i"Séction < judicial-ngt@gov.in >
Mon, 25 May 2026 11:28:08 AM +0530 - :

¢ "Sh Deepto G._hgsh Regi.st_far“<reg_istr_a_r_ngt-koikata@gov.ih>,.'".National Green
Tribunal,'Easter_n Zone:Bench, Kofkata"-'<ngtjudiciaI—ko!kata@gov.in> '

Restzcted Sir'/Madam,- : ' _

T am directed to forward a copy of the ORDER passed in
COriginal Application No. 264/202¢6 Tausip Sheikh& Ors. Applicant(s) Versus State of
Jharkhand & Ors. Respondent(s) Date of hearing: 18.05.2026. for your kind perusal &
necessary action. = o o A

It ic also intimated have that, henceforth no pleadings/ report/ documents etc in pending
case will be accepted except through E-filing module of NG T

Pleacings/ report/ documents, etc. filed through E-mail will not be taken on record, unless
otherwise directed,

YIETG / Regards €

SRECEIGTAT (RIR) / Consultant (Judicial) -
Mg 3R Siftrewr / National Green: Tribunal &
TS gyt / Principal Bench §

¢ 13T / New Delhi - 110001 4

2 Attachinent(s) : '
Tauslp Sheikh Orspdf — OANO 264 07 2026 in LP Ne 1.
TaARB e IMe

< ngtjudicial-kolkata@gov.in >



A2 [Lpf>02-4
03[02_13.69{5

< jhskmandal@gmajl.com >
Mon, 28 Dec 2025 8:32:27 PM +0530 '

To “publicgrievance-ngt"<publicgrievance-ngt@gov.in>
Tags = Notin Contacts

1 Attachment(s}
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The Registrar

= National Green Tribunal
Eastern Zone Bench,Kolkata,

, . 'S}lbj ect: Application seeking immediate intervention against continuous illegal
river-bed mining near River Ganga in Udhwa, Block, Sahibganj District, causing
grave environmental damage, public safety risk, flood threat and viclation of

: Bgspe_ct.ed Siv/Madam, ‘

We are resident of Udhwa Block, Sahibgin] District, most respectfully submit this
application seeking yoururgent intervention in a matter involving continuous and
;. Organised HMegal digging of land angd riverbed near the River Ganga, which has been
| £0ing onunabated for the last nearly four years with apparent patronage of local

. duthorities:
i The facts stated below are based on, ground realitieg personally witnessed,

1. FACTUAL BACKGROUND —:

- 1. That large-scale illegal excavation of soil/sand fromland adjoining the
‘Ganga riverbed and floodplain is being carried ot by organised mafias.

R T —.
ey

- 2. That the excavated material is openly sold to brick/chimney factories for

. -commercial profit without any mining lease, environmentzal clearance or statutory

permission, \

. 3. That heavy, overloaded trucks ﬁransport; the excavated material at high
speed through village roads and public infrastructure.

4. That despite repeated local awareness and public concern, the activity
continues uninterrupted, giving rise to a reasonable apprehension of collusion
| and bribery involvinglocal police and revenue officials, inctuding the Circle

Office. . -

&. MULTIPLE PUBLIC HARMS CAUSED —:

(A) Damnags to Public Infrastructure & Threat to Life
« Overloaded vehicles have severely damaged public roads, culverts and
village paths.
* » Continuous high-speed movement, of trucks has created fear psychosis
- amiong residents, particularly women, children and elderly persons.

Pollution & Public Health Crisis .
X Tmanspj”" ortation of excavated soil without covering generates thick dust
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: (Q) A&‘mmﬂturel Lioss 8 Farmer Distress . ‘
* Dust deposition and pallutmn have cauged degradation of fertile

-agricultural land.
» Crop productivity has declined, directly affecting livelihood of marginal
farmers, thereby viplating thelr right to livelihood.

(D) Ecological Destruction & ¥ ‘Flood Risk: ' -
- »:Illegal: chggmghas altered the natural morphology-of the Ganga, leading
- to:
. Increase in river width
* Weakening of riverbanks
= Increased vulnerability to floods :
atual flood threat

"« Several villages located close to the river now face perp
and displacement risk, leading to forced migration.

A

(&) Failure of Protective Measures
otriverbanks by installing

* « The Governmeénteariier attempted o prove:
stones/rocks, but these efforts were foreefully stopped by Iocal middlemen

(dalals) through bribery and intimidation.

(¥ Threat to Aquatic Life (Gangetic Dolphin)
« The affected stretch is part of the ecological habitat of the Ga.ngetlc

Dolphin, a Schedule-I species under the Wildlife Protection Act, 1972.
* Continuous excavation, noise, turbld,lty a.nd pollut:mn have severely

; dJsturbed aguaktic biodiversity.

(&) Proximity to Farakka Barrage (High-Sensitivity Zone)
«» The affected area lies very close to the Farakka Barrags, a structure of

" national importance for flood control, river ma.nagement and interstate water

reglﬂa.tlon
- Any alteration of riverbed or sediment flow in this zone poses grave inter-
state and na.tional environmental consequences. \

'(E) Failure of Protective Measures
« The Government earlier attempted to protect mverbanks by installing

stones/rocks, but these efforts were forcefully stopped by local middlemen
(dalals) through bribery and intimidation.

(F) Threat to Aquatic Life (Gangetic Dolphin)

» The affected. streteh is part of the'eecclogical habitat of the Ga.ngetm
Dolphin, & Schedule-I species under the Wildlife Protection Act, 1973,
« Continugus excavation, noise, turbidity a.nd pollution have severely

disturbed aquatic biodiversity.

Prox;mj_ty to Farakka Barrage (High- Sensmvmy Zone)
affected area les very close to the Farakks Barrage, a, structure of
importance for flood control, river management and interstate water

(@)

""cm of riverbed or sediment flow in thi
. S Zone poses gra.ve inter-
ona,l environmental consequences.
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I sover ' +amd had eaplier undertaken riverbank protection
Th rnment of Jharkhand-had earlier under ;
h(i)asuﬁég%?ﬂacing's%son_ésf;ro:gksga.loug the Ganga riverbank to prevent erosion,
{llegal excayationand floodxisk. o
"Hogévgcloea.l ‘mining mafias deliberatély obstructed and prevented the
continuation of this protective work, sothat t};gig‘iéle_gal excavation ancl
commercial activities could continue uninterrupted. L
Such obstruction of government work was done with apparent local influence a,nclti
intimidation, resulting in abandonment of public safety and environmental protection

measures. _ ‘ _
rk has exposed nearby villages to increased

 The deliberate stoppage of Tiver protegtion work has ex . :
- flood pisk; riverbank collapse and ecological damage, directly defeating the State’s duty
under-Article 484 of the Constitution. ]
as facilitated ongoing illegal

.. The failure to complete these protective measures leg
. . riverbed mining, eausing irreparable harm to the Ganga’s ecology and public interest.

(&) During the ongoing illegal digging, two JCB machines and around 500 tractor trips

- continuously occupied and blocked nearly 3 kilometers of public road for loading operations
causing severe obstruction to public movement, disruption of daily life, and hardship to
residents, thereby amounting to public nuisance and unlawful blockage of public ways.

JCBDETAILS — W 1g K UIFF

3. VICLATION OF LAW ~:

The above acts constitute violations of the following:
. - * Article 21 of the Constitution of India ~ Right to life, health, clean
" .environment and livelihood '
= Environment (Protection) Act, 1986
» Water (Prevention & Control of Pollution) Act, 1974
+ Wildlife Protection Act, 1972 (Schedule-I protection of Gangetic Dolphin)

Section 305, BNS - Theft |
*Ilegal extraction and removal of sand, stone, and minerals from riverbeds without
lawful authority constitutes theft of public property.

" Gection 324, BIS — Misohlef causing damage to public property
+Fyoavationand destruction of riverbeds, embankments, and natural wat
FEVE o et etye e s e O > ercourse
aznount to mischief causing'damage, especielly when such acts affect public pesoumses

Section 325, BNS - Mischief causing damage by destroying or chans;
2l sand mining that alters river flow, depth, or causes erosi?xig;lﬁmter flow
of water sources attracts this provision, - : , flooding, or

ueus ilegal mining activities causing poliutio -
AL obstr i i
danger to public hesalth constitute public nuism ance. vetion of river flow, noise,

TN e e




| Sectlonlgl | BNS - drﬁnj.na.l..intimidati_on'(if a.pplica.ble) '
*Use. pf-fegi&-:'Eﬁhrea,ts;' or pressure by mining mafias to-stop lawful government
~ Action falls under criminal intimidation.
tion 285 ing life or - of others ,
. { Section 285, BNS - Endangering life or personal safety of o . )
| *Use of heavy vehicles and machinery in riverbeds in a rash and negligent manner,
endangering lives of villagers and officials.

Section 291, BNS - Acts endangering environment or publichealth
* Activities causing ecological degradation, water pollum‘can, and destruction of
* aquatic life fall within offences endangering public healtn and safety.

SUPREME COURT JUDGMENTS —:

1. M.C. Mehta v. Union of India (Ganga Pollution Cases) _
.. * Held that Right to clean water and environment is part of Article 21.
.+ » Rivers are public trust resources, and the State is only & trustee.

. &. Intellectuals Forum v. State of A.F. (2006) \
© + Hoodplains and riverbeds cannot be exploited for private profit.
- 3. Paryavaran Suraksha Samiti v. Union of India (R017)

* Zero tolerance for water pollution and ecological damage.

<. Animal Welfare Board v. A. Nagaraja (2014) o
= Expanded Article 21 to include ecological balance and intrinsic value of nature.
5. APPARENT ADMINISTRATIVE FAILURE
« IHegal activity has continued for nearly four years. B
= No effective action by-local police, Circle Office or district administration.

» This prolonged inaction gives rise to reasonable suspicion of official

. 6. PRAYERS —:
' In view of the above, I humbly request that your good office may be pleased to:
.. 1. Order immediate stoppage of all illegal excavation near the Ganga,

* piverbed and floodplain in UYdhwa, Block.

. 2. Direct a high-level independent inquiry into the role of local officials,
including police and revenue authorities.

3. Order seizure of vehicles and machinery involved in illegal mining,
4. Direct environmental damage asgessment and recovery under the
Polluter Pays Principle. ' e
5. Ensure protection of villagers from intimidation and reprisals,

6. Restore riverbank protection measures earlier initiated by the
Goverﬁmentél . .
ecial action considering the ecological sensitivi _
- and Gangetic Dolphin hailita.t. gical sensitivity of Farakka,

gctiully submitted that if the ongoing illegal soil an’d riverb i
e 1< ongol i ed excavation continues
resent manner, the consequences will be extremely grave and irreversible for the local
ultu :i and flood safety of the.area, ‘ '
: "ol ocal enforcement and the reign of fear created b maf
rggﬁ:ﬁ% ghaaéiamgdﬁoum force / central foree / temporary secm'ityy;saan?g be o
ffect ab least two weelks, so that the element; of feap is neu i

e 8 : tr:

:,a.cf:rviﬁles are effectively stopped, a8 mere administrative directions havea;l::\fe?ind

L




7 EET e | ersonal malice, solely for
N ation in public interest, without any p
o ".'--;Eg:;]:fo;hffﬁf l;cnmronment ‘and: constitutional rights of residents of the Ganga belt.
I shall rema.m grateful for your prompt and demswe intervention.

i o

Yours faat.hﬂﬂ]y
Vmagers of Begamgam

Address: -
Vﬂlage—Begamga‘IiJ,
P.5 — Radhanagar
- Udhwa Blogk, .

% Sahibganj District, . .

¢

- Dater /12/2025

';Comes Submtted To--:j R : - ‘

' Mmstzy of Jal Shakm (Department of River }Development and Ganga Rejuvenation)
- Mignistry of Environment, Forest and Climate Change
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This is the Complete
Route of Soil Mafia,
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